
SCHEDULE I 
FORM A 

PUBLIC ANNOUNCEMENT 
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017) 

FOR THE AlTENnON OF THE STAKEHOLDERS OF VADODARA SECURITIES PRIVATE UMITED 

Notice is hereby given that the Vadodara Securities Private Limited has commenced voluntary liquidation on 
21" January, 2020. 

The stakeholders of Vadodara Securities Private Limited are hereby called upon to submit a proof of their claims, 
on or before 2 p  February, 2020, to the liquidator at the address mentioned against item 7. 

The fmancial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit 
the proof of claims in person, by post or by electronic means. 

Submission of false or misleading proofs of claim shall attract penalties. 

Nitin ~asmukhlal Parikh 
Liquidator 
Date: 23d January, 2020 
Place: Vadodara 


